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gr?dRCGené?;ml]\leectf/:/\gx Draft CERC (Connectivity and
St | Access to the inter- | C€neral Network Access to the
No. | State Transmission inter-State Transmission System) | BRPL Comment
: : (First  Amendment) Regulations,
System) Regulations, 5023
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1 18. Deemed Grant of 14.1. A new Regulation, namely, | Bawana CCGT station is
GNA Regulation 18.3 shall be added after | an  existing  Regional
Regulation 18.2 of the Principal | Station and is connected
Regulations as under: to STU of Delhi only. So it
should be taken into
“18.3 For a host State in which a | account to compute
regional generating station is located, | "Direct Drawal" of Delhi
and is connected only to STU system | and should appropriately
or connected to both STU system and | be considered in
ISTS, the GNA quantum at Annexure-l | Annexure-1 & Il.
shall be reduced by the GNA quantum
calculatedbased on the methodology
specified in Annexure-ll to these
Regulations.”
2 ; ; 20.1. Regulation  25.1  (except | As per the proposed draft
g?éNiellan|shment clauses(a) to (d)) of the_Principal Regulations, GNA once
25 1For an entit Regulations shall be substituted as gra_lnteql can b_e
' Y | follows: relinquished, in full or in
covered under

Regulation 17.1, GNA
once granted can be
relinquished with a
notice of 30 days to the
Nodal Agency, in full or
in part, on payment of
relinquishment charges
in advance as per
following:

(a) For an entity covered
under clause (i) of
Regulation 17.1 of these
regulations, STU may
relinquish  GNA  on
behalf of identified intra-
State entity. The
relinquishment charges
shall be equal to 24
times  thetransmission
charges paid by such

“25.1 For an entity covered under
Clauses (i) to (v) of Regulation 17.1,
GNA once granted can be
relinquished, in full or in parts, with a
notice of one year to the Nodal
Agency, along with a fee of fifty lac
rupees (which will be adjusted from the

relinquishment charges) as per
following:”
20.2. The number “24” shall be

substituted with number “18” in clauses
(a) and (b) of Regulation 25.1 of the
Principal Regulations

20.5. New clause, namely, clause (e)
shall be added after clause (d) to the
Regulation

25.1 of the Principal Regulations as
under:
“(e) Relinquishment charges shall be

parts, with a notice period
of One Year. As during
the said notice period
GNA grantees shall be

paying monthly  GNA
charges wunder Sharing
Regulation, additional

liability of Relinquishment
charges equal to 18 times
the monthly transmission
charges is not justifiable.
Therefore  along  with
notice period there should
be no relinquishment
charges liability on GNA
grantees.
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intra-State entity for the
last billing month under
the Sharing Regulations,
corresponding to the
relinquished quantum.

(b) For an entity covered
under clauses (ii) to (iv)
of Regulation 17.1 of
these regulations, the
relinquishment charges
shall be equal to 24
times, the transmission
charges paid by such
entity for the last month
under the  Sharing
regulations,
corresponding to the
relinquished

quantum.

Provided that, if the
balance period of GNA
is less than 24 months,
the relinquishment
charges shall be equal
to the number of
balance months times
the transmission
charges paid by such
entity for the last month
under the  Sharing
Regulations,correspondi
ng to the relinquished
quantum.

(©) Relinquishment
charges received under
clauses (a) and (b) of
this Regulation shall be
used for reducing
Monthly  Transmission
Charges under the
Sharing Regulations.

(d) On relinquishment of
full guantum of GNA by
entity covered under
clause (iii) of Regulation
17.1 of these

paid one month prior to effective date
ofrelinquishment failing which
relinquishment shall not be effective.”
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regulations, such entity
shall be disconnected
from the grid.
3 29. New Annexure-ll - Methodology | Clarification required with

to determine ‘Direct drawl’
State from a regional
generating station:

29.1. A new Annexure-ll
added after the Annexure-l|
Principal Regulations as under:

by a
entity

shall be
to the

b) For regional entity generating
stations which are yet to be connected
to STUand ISTS or only STU system
as on coming into force of these
regulations.

vi. For all other purposes including
scheduling of power from such
identified generating station by RLDC
to the host State, GNA quantum equal
to Connectivity with STU system shall
be considered which shall not
considered for biling under Sharing
Regulations.”

respect to states having
regional entity generating
stations covered under
clause b) of Annexure 2
about consideration of
GNA quantum for billing
as per sharing regulation
i.e. GNA as per Annexure
| or GNA d as per sub
clause (v) of clause a) of
Annexure-I|




